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The

Appellate Tribunal for Electricity
(Procedure, Form, Fee and Record of
Proceedings) Rules, 2007

In exercise of the powers conferred by sub-section (1) of Section 176 and clauses (@), (1) ang
(z) of sub-section (2) of Section 176 of the Electricity Act, 2003 (36 of 2003) and in supersession I:)f
the Appellate Tribunal for Electricity (Form, Verification and Fee for filing an appeal) Rules, 2004
except as respects things done or omitted to be done before such supersession, the Central GovemmEn[

hereby makes the following rules, namely:—
1. Short title and commencement.—(1) These rules may be cajleq
the Appellate Tribunal for Electricity (Procedure, Form, Fee and Record of

Proceedings) Rules, 2007.
(2) They shall come into force on the date of their publication in the Official

Gazette.

2. Definitions.—In these rules, unless the context otherwise requires,—

(@) “Act” means the Electricity Act, 2003 (36 of 2003);

(b) “Advocate” means a person who is entitled to practice the profession of

law under the Advocates Act, 1961 (25 of 1961);

“Chairperson” means the Chairperson of the Appellate Tribunal

appointed under sub-section (2) of Section 113 of the Act;

(d) “Member means”, Members of the Tribunal appointed under
sub-section (3) of Section 113 of the Act;

(e) “Interlocutory Application” means an application in any appeal or
original petition on proceeding already instituted in the Tribunal, but not
being a proceeding for execution of the order or direction of Tribunal,

(/) “Registrar” means, the Registrar of the Tribunal and includes any other
officer or staff member of the Tribunal to whom the Power and functions
of the Registrar may be delegated or assigned or who is authorised to act
as such by the Chairperson from time to time;

(g) “Registry” means the Registry of the Tribunal;

(h) “Tribunal” means the Appellate Tribunal for Electricity established
under Section 110 of the Act;

(i) “Section” means a section of the Act;
(/) The words and expressions used herein and not defined, but defined 1n

the Act, shall have the meanings respectively assigned to them in the Act.

3. Computation of time period.—Where a period is prescribed by the Act
.and these rules or under any other law or is fixed by the Tribunal for doing any act,
in computing the time, the day from which the said period is to be reckoned shall

(c)

1. Ministry of Power, 'Noti. No. G.S.R. 33(E), dated January 22, 2007, published in the Gazett¢ of India,
Extra., Part II, Section 3(i), dated 22nd January, 2007, pp- 42-73.
[140]
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be excluded, and if the last day expires on a day when the office of the Tribunal

is closed, that day and any succeeding days on which the Tribunal remains closed
shall also be excluded.

4. Forms.—The forms prescribed by these rules with such modifications or
variations as the circumstances of each case may require shall be used for the

purpose mentioned therein and where no form is prescribed to cover a contingency,
a form as may be approved by the Registrar, shall be used.

5. Format of order or direction or rule.—Every rule, direction, order,
summons, warrant or other mandatory process shall be issued in the name of the
Chairperson and shall be signed by the Registrar or any other officer specifically

authorised in that behalf by the Chairperson, with the day, month and year of
signing and shall be sealed with the seal of the Tribunal.

6. Official seal of the Tribunal.—The official seal of the Tribunal shall be

such, as the Chairperson may from time to time specify and shall be in the custody
of the Registrar.

7. Custody of the records.—The Registrar shall have the custody of the
records of the Tribunal and no record or document filed in any cause or matter

shall be allowed to be taken out of the custody of the Tribunal without the leave
of the Tribunal:

Provided a member of the establishment with prior written approval of the

Registrar may remove any official paper or record for official purposes from the
Tribunal.

8. Sitting hours of the Tribunal.—The sitting hours of the Tribunal shall
ordinarily be from 10.30 a.m. to 1.15 p.m. and from 2.15 p.m. to 5.00 p.m. subject

to any order made by the Chairperson and this will not disable the Bench of the
Tribunal to extend its sitting as it deems fit.

9. Working hours of the Tribunal.—(1) The office of the Tribunal shall
remain open on all working days from 10.00 a.m. to 5.30 p.m.

(2) The Filing Counter of the Registry shall be open on all working days from
10.30 a.m. to 5.00 p.m.

10. Calendar.—The Calendar of days of working of Tribunal in a year shall
be as decided by the Chairperson and Members of the Tribunal.

11. Motion cases.—All urgent matters filed before 12 noon shall be listed
before the Tribunal on the following working day, if it is complete in all respects as
provided in these rules and in exceptional cases, it may be received after 12 noon
but before 3.00 p.m. for listing on the following day, with the specific permission
of the Tribunal or Chairperson.

12. Power to exempt.—The Tribunal may on sufficient cause being shown,
exempt the parties from compliance with any requirement of these rules and may
give such directions in matters of practice and procedure, as it may consider just
and expedient on the application moved in this behalf to render substantial justice.
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13. Power to extend time.—The Tribunal may extend the time appointed |,
these rules or fixed by any order, for doing any act or taking any proceeding, Upoy
such terms, if any, as the justice of the case may require, and any enlargemeny man
be ordered, although the application therefore is not made until after the eXpiratiop

of the time appointed or allowed.
CHAPTER II
POWERS OF THE REGISTRAR

14. Powers and functions of the Registrar.—The Registrar shal] have the
following powers and functions, namely:—
(a) registration of appeals, petitions and applications;
(b) to receive applications for amendment of appeal or the petition or
application or subsequent proceedings.
(¢) to receive applications for fresh summons or notices and regarding

services thereof;
(d) to receive applications for fresh summons or notice and for short date

summons and notices;

(e) to receive applications for substituted service of summons or notices;

() toreceive applications for seeking orders concerning the admission and
inspection of documents;

(g) transmission of a direction/order to the civil court as directed by Tribunal
with the prescribed certificate(s) for execution, etc.; and

(h) such other incidental/matters as the Chairperson may direct from time
to time.

15. Power of adjournment.—All adjournments shall normally be sought
before the concerned bench in court and in extraordinary circumstances, the
Registrar may, if so directed by the Tribunal in chambers, shall at any time adjourn
any matter and lay the same before the Tribunal in chambers.

16. Delegation powers of the Chairperson.—The Chairperson may assign or
delegate to a Deputy Registrar or to any other suitable officer all or some of the
functions required by these rules to be exercised by the Registrar.

CHAPTER 111
INSTITUTION OF PROCEEDINGS/PETIT ION/APPEALS, ETC.

17. Procedure for proceedings.—(1) Every appeal or petition or application
or caveat petition or objection or counter presented to the Tribunal shall be in
English and in case it is in some other Indian language, it shall be accompanied by a
copy translated in English and shall be fairly and legibly type written, lithographed
or printed in double spacing on one side of standard petition paper with an inner
margin of about four centimeters width on top and with a right margin of 2.5 cm,
and left margin of 5 cm, duly paginated, indexed and stitched together in paper
book form.
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(2) The cause ti.tle_sh.all state “In the Appellate Tribunal for Electricity” and
shall specify the jurisdiction A.ppellate, Original or Special Original respectively
under Section 111(.1) and Section 121 of the Act in which it is presented and also
set out the proceedings or order of the authority against which it is preferred.

3) Appeal or petition or application or counter or objections shall be divided
into paragraphs and shall be numbered consecutively and each paragraph shall
contain as nearly as may be, a separate fact or allegation or point.

(4) Where Saka or other dates are used, corresponding dates of Gregorian
Calendar shall also be given.

(5) Full name, parentage, description of each party and address and in case a
party sues OF being sued in a representative character, shall also be set out at the
beginning of the appeal or petition or application and need not be repeated in the
subsequent proceedings in the same appeal or petition or application.

(6) The names of parties shall be numbered consecutively and a separate line
should be allotted to the name and description of each party. These numbers shall
not be changed and in the event of the death of a party during the pendency of the
appeal or petition or matter, his legal heirs or representative, as the case may be,
if more than one shall be shown by sub-numbers. Where fresh parties are brought
in, they may be numbered consecutively in the particular category, in which they
are brought in.

(7) Every proceeding shall state immediately after the cause title the provision
of law under which it is preferred.

18. Particulars to be set out in the address for service—The address for
service of summons shall be filed with every appeal or petition or application or
caveat on behalf of a party and shall as far as possible contain the following items,
namely:—

(a) the name of the road, street, lane and Municipal Division/Ward,
Municipal Door and other number of the house;

(b) the name of the town or village;

(c) the post office, postal district and PIN Code; and

(d) any other particular necessary to identify the addressee such as fax
number, mobile number and e-mail address, if any.

n—Every interlineation, eraser or correction or

19. Initialing alteratio
ment shall be initialled by

deletion in any appeal or petition or application or docu
the party or his recognized agent or advocate presenting it.

20. Presentation of appeal or petition.—( 1) Every appeal, petition, caveat,
nts shall be presented in triplicate by the
appellant or petitioner or applicant or respondent, as the case may be, in person or
by his duly authorised agent or by an advocate duly appointed in this behalf in the
prescribed form with stipulated fee at the filing counter and non-compliance of this
may constitute a valid ground to refuse to entertain the same.

interlocutory application and docume
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(2) Every appeal or petition shall be accompanied by a certified COPY of th
impugned order.

(3) All such documents filed in the Tribunal shall be accompanied by

, . an indey
in triplicate containing their details and the amount of fee paid thereon,

(4) Sufficient number of copies of the appeal or Pctition or applicatiop, shal]
also be filed for service on the opposite party as prescribed.

(5) In the pending matters, all applications shall be presented after seryjp,
copies thereof in advance on the opposite side or his/her advocate on record.

(6) The processing fee prescribed by the rules, with required numbe; of
envelopes of sufficient size and notice forms as prescribed shall be fi

lled along with
memorandum of appeal.

21. Number of copies to be filed.—The appellant or petitioner or applicant or
respondent shall file three authenticated copies of appeal or petition or applicatiop
Or counter or objections, as the case may be, and shall deliver one copy to each of
the opposite party.

22. Lodging of caveat.—(1) The respondent may lodge a caveat in triplicate
in any appeal or petition or application that may be instituted before this Tribunal
by paying the prescribed fee after forwarding a copy by registered post or serving
the same on the expected petitioner or appellant and the caveat shall be in form
prescribed and contain such details and particulars or orders or directions, detajls of
authority against whose orders or directions the appeal or petition is bein g instituted
by the expected appellant or petitioner with full address for service on other side,
so that the appeal or petition could be served before the appeal or petition or interim
application is taken up:

Provided, this will not affect the jurisdiction of the Tribunal to pass interim
orders in case of urgency.

(2) The caveat shall remain valid for a period of ninety days from the date of
its filling,

23. Endorsement and Verification.—At the foot of every petition or appeal
or pleading there shall appear the name and signature of the advocate on record, if
any, who has drawn the same and also the name of the senior advocate, who may

have settled it. Every appeal or petition shall be signed and verified by the party
concerned in the manner provided by these rules.

24. Translation of document.—(1) A document other than English language
intended to be used in any proceeding before the Appellate Tribunal shall be
received by the Registry accompanied by a copy in English, which is agreed to by

case or not or if the counsel] engaged in the case authenticates such certificate or

prepared by a translator approved for the purpose by the Registrar on payment of
such charges as he may order.
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(2) Appeal or petition or other proceeding will not be set down for hearing until
and unless all parties confirm that all the documents filed on which they intend to

rely are in English or have been translated into English and required number of
copies are filed into Tribunal.

25. Endorsement and scrutiny of petition or appeal or document.—(1) The
person in charge of the filing-counter shall immediately on receipt of petition or
appeal or application or document affix the date stamp of Tribunal thereon and also
on the additional copies of the index and return the acknowledgement to the party
and he shall also affix his initials on the stamp affixed on the first page of the copies
and enter the particulars of all such documents in the register after daily filing and

assign a diary number which shall be entered below the date stamp and thereafter
cause it to be sent for scrutiny.

(2) If, on scrutiny, the appeal or petition or application or document is found
to be defective, such document shall, after notice to the party, be returned for
compliance and if there is a failure to comply within seven days from the date of

return, the same shall be placed before the Registrar who may pass appropriate
orders.

(3) The Registrar may for sufficient cause return the said document for
rectification or amendment to the part filing the same, and for this purpose may

allow to the party concerned such reasonable time as he may consider necessary
or extend the time for compliance.

(4) Where the party fails to take any step for the removal of the defect within
the time fixed for the same, the Registrar may, for reasons to be recorded in writing,
decline to register the pleading or document.

26. Registration of proceedings admitted—On admission of appeal or
petition or caveat or application, the same shall be numbered and registered in

the appropriate register maintained in this behalf and its number shall be entered
therein.

27. Ex parte amendments.—In every appeal or petition or application,
arithmetical, grammatical, clerical and such other errors may be rectified on the
orders of the Registrar without notice to Parties.

28. Calling for records.—On the admission of appeal or petition or
application the Registrar shall, if so directed by the Tribunal, call for the records
relating to the proceedings from the respective Commission or adjudicating

authority and retransmit the same at the conclusion of the proceedings or at any
time.

29. Production of authorisation for and on behalf of an
association.—Where an appeal or application or petition or other proceeding
purported to be instituted by or on behalf of an association, the person or persons
who sign(s) or verify(ies) the same shall produce along with such application,

for verification by the Registry, a true copy of the resolution of the association
empowering such person(s) to do so:
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Provided that the Registrar may at any time call upon the party to prodyce Sk
further materials as he deems fit for satisfying himself about due authorisatjop:

Provided further that it shall set out the list of members for whose benefit the

proceedings are instituted.

30. Interlocutory applications.—Every Interlocutory application for stay
direction. condonation of delay, exemption from production of copy of orde;
appealed against or extension of time prayed for in pending matters shall be iy,
prescribed form and the requirements prescribed in that behalf shall be complied
with by the applicant, besides filing a affidavit supporting the application.

31. Procedure on production of defaced, torn or damaged
documents.—When a document produced along with any pleading appears to be
defaced, torn, or in any way damaged or otherwise its condition or appearance
requires special notice, a mention regarding its condition and appearance shall be
made by the party producing the same in the Index of such a pleading and the same
shall be verified and initialled by the officer authorised to receive the same.

CHAPTER IV
CAUSE LIST

32. Preparation and publication of daily cause list.—(1) The Registry shall
prepare and publish on the Notice Board of the Registry before the closing of
working hours on each working day the cause list for the next working day and
subject to the directions of the Chairperson, listing of cases in the Daily Cause
List shall be in the following order of priority, unless otherwise ordered by the

concerned Bench; namely:—

(a) cases for “pronouncement of orders”;

(b) cases for “clarification”;

(c) cases for “admission’;

(d) cases for “orders or directions”;

(e) part-heard cases, latest part-heard having precedence; and

(f) cases posted as per numerical order or as directed by the Bench;

(2) The title of the daily cause list shall consist of the number of the appeal or

petition, the day, date and time of the court sitting, court hall number and the coram
indicating the names of the Chairperson, Judicial member and Technical members

constituting the Bench.
(3) Against the number of each case listed in the daily cause list, the following
shall be shown, namely:—
(a) names of the legal practitioners appearing for both sides and setting out
in brackets the rank of the parties whom they represent;
(b) names of the parties, if unrepresented, with their ranks in brackets.
(4) The objections and special directions, if any, of the Registry shall be
briefly indicated in the daily cause list in remarks’ column, whenever compliance

is required.

Y
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33. Carry forward of cause list and adjournment of cases on account of
non-sitting of a Bench.—(1) If by reason of declaration of holiday or for any other
unforeseen reason, the Bench does not function for the day, the Daily Cause List
for that day shall, unless otherwise directed, be treated as the Daily Cause List for
the next working day in addition to the cases already posted for that day.

(2) When the sitting of a particular Bench is cancelled for the reason of inability
of Member(s) of the Bench, the Registrar shall, unless otherwise directed, adjourn

the cases posted before that Bench to a convenient date. The adjournment or posting
or directions shall be notified on the Notice Board.

CHAPTER V
RECORD OF PROCEEDINGS

34. Diaries.—Diaries shall be kept by the clerk-in-charge in such form as may
be prescribed in each appeal or petition or application and they shall be written
legibly. The diary in the main file shall contain a concise history of the appeal or
petition or application, the substance of the order(s) passed thereon and in execution
proceedings it shall contain a complete record of all proceedings in execution of

order or direction or rule and shall be checked by the Deputy Registrar and initialled
once in a fortnight.

35. Order sheet.—(1) Order sheet shall be maintained in every proceedings
and shall contain all orders passed by the Tribunal from time to time.

(2) All orders passed by the Tribunal shall be in English and the same shall be
signed by the members of the Tribunal constituting the Bench:

Provided that the routine orders, such as call for of the records, put up with

records, adjourned and any other order as may be directed by the Member of the
Tribunal shall be signed by the Court Master.

(3) The order sheet shall also contain the reference number of the appeal or

petition or application, date of order and all incidental details including short cause
title thereof.

36. Maintenance of court diary.—(1) The Court Master of the Bench
concerned shall maintain legibly a Court Diary, wherein he shall record the

proceedings of the court for each sitting with respect to the applications or petitions
or appeals listed in the daily cause list.

(2) The matters to be recorded in the court Diary shall include details as to
whether the case is adjourned, or part-heard or heard and disposed of or heard

and orders reserved, as the case may be, along with dates of next sitting wherever
applicable.

37. Statutes or citations for reference.—The parties or legal practitioners
shall, before the commencement of the proceedings for the day, furnish to the Court

Master a list of law journals, reports, statutes and other citations, which may be
needed for reference or xerox copy of full text thereof.
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38. Calling of cases in court.—Subject to tt}e orders f’f the Bench, ,
Master shall call the cases listed in the cause list in the serial order:

39. Regulation of court work.—(1) When the Tribunal is holdip,
the Deputy Registrar shall ensure:—

(a) that no inconvenience or wastage of time is caused to the
making available the services of Court Master or Stenograph
or attender;

(b) the Court Master shall ensure that perfect silence is maintaine
around the Court Hall and no disturbance whatsoever is cays
functioning of the Bench and that proper care is taken to mainta;
and decorum of the court.

(2) When the Bench passes order or issues directions, the Court Master sha]
ensure that the records of the case along with proceedings or orders of the Bench
are transmitted immediately to the Registry and the Registry shall verify the case
records received from the Court Master with reference to the cause list and take
immediate steps to communicate the directions or orders of the Bench.

e Coupy
& assitting

Bench in

d in and
ed to lhe

n dignity

CHAPTER VI
MAINTENANCE OF REGISTERS

40. Registers to be maintained.—The following Registers shall pe
maintained and posted on a day to day basis by the Registry of the Tribunal by
such ministerial officer or officers as the Registrar may, subject to any order of the
Chairperson, direct:—

(a) Register of Appeals;

(b) Register of Petitions:

(c) Register of original Petitions;

(d) Register of original special Petitions:

(e) Register of unnumbered Petitions or Appeals;
() Register of Caveats lodged; and

(g) Register of Interlocutory Applications;

41. Arrangement of records in pending matters.—The record of appeal or

petition shall be divided into the following four parts and shall be collated and
maintained.

(a) Main file : (Appeal or Petition being kept separately);
(b) Miscellaneous application file;

(c) Process file; and

(d) Execution file.

42. Contents of main file.—The main file shall be kept in the following order
and it shall be maintained as permanent record till ordered to be destroyed under
the rules:—

(a) Index:
(b) Order sheet;
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©) Final order or judgement;
.mo of appeal or petition as the cas
(([) Mblno $ € case ma be t .
annexed thereto; Yy be together with any schedule

@ Counter or reply or objection, if any;

0 () Oral evidence or proof of affidavit
(ii) Evidence taken on commission; and
(iii) Documentary evidence.

() Written arguments.

43. Contents of process file.—The process file :
. shall ¢ .

ems; namely,— ontain the following

(a) index;

(b) powers of attorney or vakalatnama;

(c) summorb and other processes and affidavits relating thereof;

(d) applications for summoning witness; 5

(e) letters calling records; and

() all other miscellaneous papers such as postal acknowledgements

44. Execution file—The execution file shall contain the following items

namely—
(a) index;
(b) the order sheet;
(¢) the execution application;
(d) all processes and other papers connected with such execution
proceedings;
(¢) transmission of order to civil court, if ordered; and
(f) result of execution.

45. File for miscellaneous applications.—For all miscellaneous applications
there may be only one file with a title page prefixed to it and immediately after the
title page, the diary, the miscellaneous applications, supporting affidavit, the order
sheet and all other documents shall be filed.

46. Destruction of record.—Record of tribunal, except permanent record,
shall be ordered to be destroyed by the Registrar or Deputy Registrar after six
years from the final conclusion of the proceedings and if any appeal is filed under
Section 125 of the Act, the same shall be destroyed after obtaining prior order of

the Chairperson.
6 Permanent record shall include order; appeal register,

For purpose of Rule 4
be ordered to be included by the

petition register and such other record as may
Chairperson.
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CHAPTER VII
SERVICE OF PROCESS/APPEARANCE OF
RESPONDENTS AND OBJECTIONS

47. Issue of notice.—(1) Where notice of an appeal or petition for cav
inter-locutory application is issued by the Tribunal, copies of the same, the aﬁ_&at or
in support thereof and if so ordered by the Tribunal the copy of other docy Idayit
filed therewith, if any, shall be served along with the notice on the other Sidemem

(2) The aforesaid copies shall show the date of presentation of the appeal
or

petition for caveat or interlocutory application and the name of the advocate ifa
» - dny,

of such party with his full address for service and the interim order, if any, mad
’ e

thereon.
(3) The Tribunal may order for issuing notice in appropriate cases an( also

permit the party concerned for service of said notice on the other side by Dag;j and
in such case, deliver the notice to such party and it is for such party to file affidavi

of service with proof.

(4) Acknowledgement before the date fixed for return of notice.

48. Summons.—Whenever summons or notice is ordered by private service
the appellant or applicant or petitioner as the case may be, unless already served or;
the other side in advance, shall arrange to serve the copy of all appeals or petitions
or applications by registered post or courier service and file affidavit of service
with its proof of acknowledgement before the date fixed for hearing.

49. Steps for issue of fresh notice.—If any notice is returned unserved in the
circumstances not specified in Rule 47, that fact and the reason, thereof shall be
notified immediately on the notice board of the Registry. The applicant or petitioner
or his advocate shall within seven days from the date of such notification take steps

to serve the notice afresh.
50. Consequence of failure to take steps for issue of fresh notice.—Where,

after a summon has been issued to the other side, and returned unserved, and the
applicant or petitioner or appellant, as the case may be, fails to take necessary steps
within a period as ordered by the Tribunal from the date of return of the notice
on the respondent(s), the Registrar shall post the case before the Bench for further

directions or for dismissal for non-prosecution.

51. Entries regarding service of notice or process. The Judicial Branch of
the Registry shall record in the column in the order sheet “Notes of the Registry”,
the details regarding completion of service of notice on the respondents, such as
date of issue of notice, date of service, date of return of notice, if unserved, steps
taken for issuing fresh notice and date of completion of services, etc.

52. Default of appearance of respondent and consequences.—Where the
respondent, despite effective service of summons or notice on him does not appear
before the date fixed for hearing, the Tribunal may proceed to hear the appeal or
application or petition ex parte and pass final order on merits:
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provided that it is open to the Tribunal to seek the assistance of any counsel

i deems fit in case the matter involves intricate and substantial questions of law
. ‘

having wide ramifications.
a

53, Filing of quections by respondent, form and consequences.—(1) The
respondent, if so dlrecte?d, §hall file objections or counter within the time allowed
py the Tribunal. The objections or counter shall be verified as an appeal or petition
and wherever new facts are sought to be introduced with the leave of the Tribunal
for the first time, the same shall be affirmed by a supporting affidavit.

(2) The respondent, if permitted to file objections or counter in any proceeding
shall also file three copies thereof after serving copies of the same on the appellant
or petitioner Of their Counsel on record or authorised representative, as the case
may be.

54, Sitting of vacation Bench and posting of cases.—(1) When the Tribunal
s closed for vacation, the vacation Bench shall sit on such days as may be specified
by Chairperson or in his absence the seniormost member available.

(2) During the v.acation, only the matters which are required to be immediately
or promptly dealt with, shall be received in the Registry and the Registrar on being
satisfied about the urgency, shall order registration and posting of such cases.

(3) Inspection of records may be permitted during the vacation according to
the rules.

(4) Certified copies may also be supplied during the vacation according to the
rules.

(5) Nothing in this rules shall disable the vacation Bench from taking the appeal
or petition for final hearing, if so directed by the Bench.

CHAPTER VIII
FEE ON PETITION/APPEAL, PROCESS FEE AND AWARD OF COSTS

55. Fee payable on appeal or petition, etc.—(1) Fee for filing appeal or
petition either under sub-section (2) of Section 111 or Section 121, interlocutory
application, application, enclosures or annexures, lodging caveat and process fee
shall be, as prescribed in the Schedule of fee appended to these rules.

(2) The fee and process fee shall be deposited by separate demand draft
favouring the Pay and Accounts Officer, Ministry of Power payable at New Delhi.

(3) The Tribunal may, to advance the cause of justice and in suitable cases,
waive payment of such fee or portion thereof, taking into consideration the
economic condition or indigent circumstances of the petitioner or appellant or
applicant or such other reason, as the case may be.

(4) The Central Government shall review the fee prescribed for various

purposes after every two years and the Schedule of fee may be amended by a
notification.
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56. Award of costs in the proceedings.—(1) Whenever the Tribup,
fit, it may award cost for meeting the legal expenses of the responden ofddlf decm"
Claujy;
ng

party.

(2) The Tribunal may in suitable cases direct appellant or respondep,

the cost of litigation of the other side, and in case of abuse of procegs ofto bear
- Coury

impose exemplary costs on defaulting party.
CHAPTER IX
INSPECTION OF RECORD

57. Inspection of the records.—(1) The parties to any case or thejr cou
may be allowed to inspect the record of the case by making an application ip Wﬁ?se]
lng

to the Registrar and fee prescribe therein.

(2) Subject to such terms and conditions as may be prescribed by th
Chairperson by a general or special order, a person who is not a party t, the
proceeding, may also be allowed to inspect the proceedings after obtaining [he
permission of the Registrar in writing. ¢

58. Grant of inspection.—Inspection of records of a pending or decided case
before the Tribunal shall be allowed only on the order of the Registrar.

59. Application for grant of inspection.—(1) Application for inspection of
record under sub-rule (1) and (2) of Rule 57, shall be in the form prescribed and
presented at the filing counter of the Registry between 10.30 AM and 3.00 PM
on any working day and two days before the date on which inspection is sought,

unless otherwise permitted by the Registrar.

(2) The Registry shall submit the application with its remarks before the
Registrar, who shall on consideration of the same, pass appropriate orders.

(3) Inspection of records of a pending case shall not ordinarily be permitted on
the date fixed for hearing of the case or on the preceding day.

60. Fee payable for inspection.—Fee as given in the Schedule of the fees
appended to these rules shall be payable by way of Demand Draft or Indian Postal
Order to be drawn in favour of the Pay and Accounts Officer, Ministry of Power,
New Delhi on any application for inspection of records of a pending or decided

case.
61. Mode of inspection.—(1) On grant of permission for inspection of the

records, the Deputy Registrar shall arrange to procure the records of the case and
allow inspection of such records on the date and time fixed by the Registrar between
10.30 a.m. and 12.30 p.m. and between 2.30 p.m. and 4.30 p.m. in the immediate

presence of an officer authorised in that behalf.
(2) The person inspecting the records shall not in any manner cause dislocation,

mutilation, tampering or damage to the records in the course of inspection.

shall not make any marking on any record

(3) The person inspecting the records
ds inspected

or paper so inspected and taking notes, if any, of the documents or recor

may be done only in pencil.
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(4) The person supervising the inspection, may at
inspcction._ if in hlS opinion, any of the records are likely to be damaged in the
process of mspecuf)l.] or the person inspccting the records has violated or attempted
to violate the provisions of these rules and shall immediately make a report about
the matter to the Registrar and seek further orders b

, from the Registrar and such notes
shall be made in column (8) of the Inspection Register, ¢

62. Ma.inte_nance of register of inspection.—The Deputy Registrar shall
cause to mamt_am a Register for the purpose of inspection of documents or recﬁrde
and shall obtain therein the signature of the person making such inspeétion on the
Register as well as on the application on the conclusion of inspecti;)n.

any time prohibit further

CHAPTER X
APPEARANCE OF LEGAL PRACTITIONER

63. Appe'fn.'ance of legal practitioners.—Subject to as hereinafter provided,
no legal practitioner shall be entitled to appear and act, in any proceeding before

the Tribunal unless he files into Tribunal a vakalatnama in the prescribed form duly
executed by or on behalf of the party for whom he appears.

64. Nomination or engagement of another legal practitioner.—Where a
legal practitioner who has filed the Vakalatnama engages or nominates another
legal practitioner to appear and argue his client’s case but not to act for the client,
the Tribunal may permit such other legal practitioner to appear and argue on an
oral request being made before commencement of the proceedings.

65. Consent for engaging another legal practitioner.—A legal practitioner
proposing to file a Vakalatnama in any pending case or proceeding before the
Tribunal in which there is already a legal practitioner on record, shall do so only
with the written consent of the legal practitioner on record or when such consent is
refused, with the permission of the Tribunal after revocation of Vakalatnama on an
application filed in this behalf, which shall receive consideration only after service
of such application on the counsel already on record.

66. Restrictions on appearance.—A legal practitioner who has tendered
advice in connection with the institution of any case or other proceeding before the
Tribunal or has drawn pleadings in connection with any such matter or has during
the progress of any such matter acted for a party, shall not, appear in such case or
proceeding or other matter arising therefrom or in any matter con.nected therveth
for any person whose interest is opposed to that of his former client, except with
the prior permission of the Tribunal.

67. Form and execution of Vakalatnama.—(1) Every Vakalatnama
authorising a legal practitioner to plead and act shall be.in the pr.escribed Form and
the name of the legal practitioner so appointed shall be'mserted in the Vakalatnama
before it is executed and it shall be dated at the time of its execution and acceptance
and its execution shall be attested by an advocate or notary or a gaz_etted F)fﬁcer
serving in connection with the affairs of t.hfa Union or 9f any State in India or a
legal practitioner other than the legal practitioner accepting the Vakalatnama.
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(2) The authority attesting the Vakalatnama under sub-rule () shall
that it has been duly executed in his presence and subscribe his signatyre Cc':rt_if
his name and designation. Attestation shall be made only after the name ElVing
legal practitioner is inserted in the Vakalatnama before its execution. W(;:f the
Vakalatnama is executed by a party who appears to be illiterate, bling Oren .
acquainted with the language of the Vakalatnama, the attestor shall certify th,, i
Vakalatnama was read, translated and explained in his presence to the cxccm’fhe
in the language known to such executant, that he seemed to understand :nt,
that he signed or affixed his thumb mark in his presence with full knowledge arr:g

understanding.
(3) Every Vakalatnama shall contain an endorsement of acceptance by the legal

practitioner in whose favour it is executed and shall also bear his address for service
and if the Vakalatnama is in favour of more than one legal practitioner, it sha]| pe
signed and accepted by all of them, giving the address for service of any one of

them.
68. Restriction on party’s right to be heard.—The party who has engaged 3

legal practitioner to appear for him before the Tribunal shall not be entitled to be

heard in person unless permitted by the Tribunal.
69. Professional dress for the advocate.—While appearing before the

Tribunal, the Advocate shall wear the same professional dress as prescribed for
appearance before the Court or wear a coat with a tie or a close coat.

CHAPTER XI
AFFIDAVITS

=0. Title of affidavits.—Every affidavit shall be titled as “In the Appellate
Tribunal for Electricity.” followed by the cause title of the application or other
proceeding in which the affidavit is sought to be used.

71. Form and contents of the affidavit.—The affidavit shall conform to the
requirements of Order XIX, Rule 3 of Civil Procedure Code, 1908 (5 of 1908).

72. Persons authorised to attest.—Affidavits shall be sworn or affirmed
before any Judicial Magistrate or Civil Judge or Registrar and Deputy Registrar of
the Tribunal or Notary or District Registrar or Sub-Registrar, who shall affix his
official seal or the Chief Ministerial Officer of any civil or criminal court in the

state or any advocate.

73. Affidavits of illiterate, blind person
affirmed by any person who appears to be illiterate,
language in which the affidavit is written, the attesto
was read, explained or translated by him or in his presence
he seemed to understand it, and made his signature or mar

attestor in Form No. VIII.

s.—Where an affidavit is sworn of
blind or unacquainted with the
r shall certify that the affidavit
to the deponent and that
k in the presence of the
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4. 1dentification of deponent.—If the deponent is not known to the attestor

ntity shall be testified by a person known to him and the person identifying

his identtty > :
ffix his signature in token thereof.

shall 2

75, Annexures tq the affidavit.—Document accompanying an affidavit shall
Be ceferred to therein as Annexure number and the attestor shall make the
endorsement thereon that this is the document marked putting the Annexure
qumber in the af_ﬁdavit. The attestor shall sign therein and shall mention the name
and his designation.

CHAPTER XII
DISCOVERY, PRODUCTION AND RETURN OF DOCUMENTS

76. Application for production of documents, form of summons.—(1)
Except otherwise provided hereunder, discovery or production and return of
documents shall be regulated by the provisions of the Code of Civil Procedure
1908. ’

.(2) An application for summons to produce documents shall be on plain paper
setting out the d(?cument/s the production of which is sought, the relevancy of the
document/s and in case where the production of a certified copy would serve the
purpose, whether application was made to the proper officer and the result thereof.

(3) A summons for production of documents in the custody of a public officer
other than a court shall be in Form No. IX and shall be addressed to the concerned
Head of the Department or such other authority as may be specified by the Tribunal.

77. Suo motu summoning of documents.—Notwithstanding anything
contained in these rules, the Tribunal may, suo motu, issue summons for production
of public document or other documents in the custody of a public officer.

78. Marking of documents.—(1) The documents when produced shall be
marked as follows:

(a) If relied upon by the appellant’s or petitioner’s side, they shall be
numbered as ‘A’ series.

(b) Ifrelied upon by the respondent’s side, they shall be marked as ‘B’ series.

(¢) The Tribunal exhibits shall be marked as ‘C’ series.

(2) The Tribunal may direct the applicant to deposit in Tribunal by way of
Demand Draft or Indian Postal Order drawn in favour of the Pay and Accounts
Officer, Ministry of Power, New Delhi, a sum sufficient to defray the expenses for
transmission of the records before the summons is issued.

79. Return and transmission of documents.—(1) An application for return
of the documents produced shall be numbered. No such application shall be
entertained after the destruction of the records.

(2) The Tribunal may, at any time, direct return of documents produced subject
to such conditions as it deems fit.
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CHAPTER XIII
EXAMINATION OF WITNESSES AND ISSUE OF COMMISS]()N
: S

80. Procedure for examination of witnesses, issue of Commiss;
provis.ions of the Orders XVI and XX VI of the Code of Civil Procedurck l?(;ls'\ ¢
mutatis mutandis apply in the matter of summoning and enforcing al;e (?8. shal|
any person and examining him on oath and issuing commission for the e n z?ncc of
of witnesses or for production of documents. Xaminatjq,,

81. Examination in camera.—The Tribunal may in its discretion exam;

witness in camera.
82. Form of oath or affirmation to witness.—Oath shall be administereqg
re to

a witness in the following form:
“T do swear in the name of God/solemnly affirm that what I shall state shaj 1,
e

truth, the whole truth and nothing but the truth”.
83. Form of oath or affirmation to interpreter.—Qath or solemn affirmat;
shall be administered to the Interpreter in the following form before his assistanzn
(&

is taken for examining a witness:
“] do swear in the name of God/solemnly affirm that I will faithfully and

truly interpret and explain all questions put to and evidence given by witness and
translate correctly and accurately all documents given to me for translation.”

84. Officer to administer oath.—The oath or affirmation shall be
administered by the Court Officer or the Commissioner of Oaths.
85. Form recording of deposition.—(1) The Deposition of a witness shall be

recorded in Form No. X.
(2) Each page of the deposition shall be initialled by the Members constituting

the Bench.
(3) Corrections, if any,

Commissioner is satisfied; be carrie
to the effect be appended at the bottom of the deposition.

86. Numbering of witnesses.—The witnesses called by the applicant or
petitioner shall be numbered consecutively as PWs and those by the respondents

as RWs.
87. Grant of discharge certificate.—Witness discharged by the Tribunal may

be granted a certificate in Form No. XI by the Registrar.
ribunal issues summons (0

88. Witness batta payable.—(1) Where the T
a Government servant to give evidence or to produ
so summoned may draw from the Government travel

admissible to him as per rules.

(2) Where there is no provision for p

the person summoned to give evidence or
to be paid as batta (a sum found by the Registrar suffic

pointed out by the witness may, if the Bench/
d out and duly initialled. If not satisfied, a note

ce documents, the person
ling and daily allowances

by the employer [0
e entitled

avelling

ayment of TA and DA
to produce documents, he shallb
ient to defray the tr
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fhes expenses), having regard to the status
and Oapplymg for the summons shall deposit with
q:gﬁmiﬂcd by the Reg.istrar well before the summong 1s issued. If the witness is
4 oned as a court v‘vnncss,. the amount estimated by the Registrar shall be paid
.suﬂ‘er the directions of the Tribunal, a
asp (3) The afores
interpretet as wel's

and position of the witness. The
the Registrar the amount of batta

aid provisions would govern the payment of batta to the

9. Records to be fumished to the commissioner.—The Commissioner shall
e furnished by the Tribunal w?th such of the records of the case as the Tribunal
considers necessary for executing the Commission. Original documents will be
fumished only if a copy does not serve the purpose or cannot be obtained without
unreasonable expense or delay. Delivery and return of records shall be made under
proper acknowledgement.

90. Taking of specimen handwriting, signature, etc.—The Commissioner

may, if necessary, take specimen of the handwriting, signature or fin gerprint of any
witness examined before him.

CHAPTER XIV
PRONOUNCEMENT OF ORDERS

91. Order.—The final decision of the Tribunal on an application/petition
before the Tribunal shall be described as Judgement.

92. Operative portion of the order.—All orders or directions of the Bench
shall be stated in clear and precise terms in the last paragraph of the order.

93. Corrections.—The Member of the Bench who has prepared the order shall
‘nitial all corrections and affix his initials at the bottom of each page. |

94. Pronouncement of order.—(1) The Bench shall as far as possible
pronounce the order immediately after the hearing is concluded.

(2) When the orders are reserved, the date for prono.uncem.enF of .ordelrc
shall be notified in the cause list which shall be a valid notice of intimation o

ronouncement. .
. (3) Reading of the operative portion of the order in the open court shall be
he order.
deemed to be pronouncement of t .
4) Any order reserved by a Circuit Bench of the Tnbunalf gllaya é)lrs:sat;;
pron(ouncedyat the principal place of sitting of the Bench in one of the

modes as exigencies of the situation require. ¢ the bench.—(1) Any
95. Pronouncement of order by any one€ member 0 half of the Bench.
Membc;r (ffo the Bench may pronounce the order for and on be aMaster shall make
(2) When an order is pronounced under this rule, the-th)urtof Chairperson and
- der sheet, that the order of the Bench consis mgh - inting of Two/
Ia\AHOti)ln tl:\‘j"aosrpreci’nounc’ed in open court on behalf of the Bench co
embers

Three Members.



N

158 APPELLATE TRIBUNAL FOR ELECTRICITY (PROCEDURE
FORM, FEE & RECORD OF PROCEEDINGS) RULES, 20()7' R
; ‘)(,

96. Authorising any member to pronounce order.—(]) [y th
of the Bench who heard the case are not readily available or hyye cc Me -
Members of the Tribunal, the Chairperson may authorize any other ‘;IScd to he
pronounce the order on his behalf after being satisfied that the order has bem er y,,
prepared and signed by all the Members who heard the case. The order [;r een du]y
by the Member so authorised shall be deemed to be duly pronounced. Onounced

(2) The Member so authorised for pronouncement of the order shall -
signature in the order sheet of the case stating that he has pronounceq the df?jx his
Order 5,

provided in this rule.

(3) If the order cannot be signed by reason of death, retirement or reg;,,.. .
or for any other reason by any one of the Members of the Bench wh, !‘]egnauon
case, it shall be deemed to have been released from part-heard and liSteda;(fl the

resh

for hearing.

97. Making of entries by Court Master.—Immediately on pronouncemep,
an order by the Bench, the Court Master shall make necessary endorsemen¢ ont }(])f
case file regarding the date of such pronouncement, the nature of disposal ang the
constitution of the Bench pronouncing the order and he shall also make necegg ;
entries in the court diary maintained by him. Ay

98. Transmission of order by the Court Master.—(1) The Court Master shq[j
immediately on pronouncement of order, transmit the order with the case file to
the Deputy Registrar.

(2) On receipt of the order from the Court Master, the Deputy Registrar shall
after due scrutiny, satisfy himself that the provisions of these rules have been duly
complied with and in token thereof affix his initials with date on the outer cover of
the order. The Deputy Registrar shall thereafter cause to transmit the case file and
the order to the Registry for taking steps to prepare copies and their communication
to the parties.

99, Format of order.—(1) All orders shall be neatly and fairly typewritten in
double space on one side only on durable foolscap folio paper of metric A-4 size
(30.5 cm long and 21.5 cm wide) with left side margin of 5 cm and right side margin
of 2.5 cm. Corrections, if any, in the order shall be carried out neatly. Sufficient
space may be left both at the bottom and at the top of each page of the order to

make its appearance elegant.

(2) Members constituting the Bench shall affix their signatures in the order of
their seniority from right to left.

100. Indexing of case files after disposal.—After communication of the order
to the parties or legal practitioners, the official concerned shall arrange the records
with pagination and prepare in the Index Sheet in Form no. to be prescribed by the
Tribunal. He shall affix initials and then transmit the records with the Index initials

to the records room.
101. Transmission of files or records or orders.—Transmission of files or
records of the cases or orders shall be made only after obtaining acknowledgement
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vement register maintained at dj =i

| he moVve St ifferent sections of levels as

! ions of the Registrar. ¢ls as per the

irect ) .
dir 102. Copies of orders in library.—(1) The officer in ch

ol <end copies of every order (final) to the library arge of the Registry

ach month shal] be kept at the library in

(eparate g of date of -
‘;;dgtitched- Pronouncement, duly indexed
: d of every year i -
(3) At the en every year, a consolidated
s cerarite el helibey index shall also be prepared and

(4) The order folders and the indices may b i .
it "o the legal practitioners. Y be made available for reference in

CHAPTER XV
SUPREME COURT ORDERS

.10?,, Rggister of SLPs/Appeal.—(1) A Register in Form no. XII shall be
maintained 1n regard to SLPs or Ap_peals against the orders of the Tribunal to the
Supreme Court and necessary entries therein be promptly made by the Judicial
Branch.

(2) The register shall be placed for scrutiny by the Chairperson in the first week
of every month.

104. Placing of Supreme Court orders before Tribunal.—Whenever an
interim Or final order passed by the Supreme Court of India in an appeal or other
proceeding preferred against a decision of the Tribunal is received, the same shall
forthwith be placed before the Chairperson/Members for information and kept in
the relevant case file. Immediate attention of the Registrar shall be drawn to the
directions requiring compliance.

105. Registrar to ensure compliance of Supreme Court orders.—It shall
be the duty of the Registrar to take expeditious steps to comply with the directions
of the Supreme Court. A

CHAPTER XVI
MISCELLANEOUS

106. Filing through electronic media.—The Tribunal may allow filing of
appeal or petition or application through electronic media such as online filing and
provide for rectification of defects by e-mail or net and in such filing, these rules
shall be adopted as nearly as possible on and from a date to be I}Otiﬁed.separately
and the Chairperson may issue instructions in this behalf from time to time.

107. Removal of difficulties and issue of directions.—Notwithstanding
anything contained in the rules, wherever the rules are silent or no provi.sion is
made, the Chairperson may issue appropriate directions to remove difficulties a'nd
issue such orders or circulars to govern the situation or contingency that may arise

in the working of the Tribunal.
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SCHEDULE
(FEES)

The fee payvable shall be

(/) In respect of appeal under sub-rule (2) of Section 111 of the Act

where the respondents are four or Jess

Rs. One lakh

and where Respondents exceed four,

an additional fee of Rs. 10.000 shall be paid for each respondent

(if) For petition under Section 121 of the Act, if the Respondents are
four or less

Rs. One lakh

And where Respondents exceed four,

Additional Fee of Rs. 10,000/~ for each respondent
If proceedings are instituted by more than one Appellants/ ... Rs. 1,00,000

. Petitioners, or association fee payable on such Appeal/petition

(iv) Review petition fee Rs. 30,000
(v) Execution Petition Rs. 5000
(vi) Transmission of order or direction to Civil Court for execution Rs. 3000
(vif) For lodging caveat Rs. 3000
(viii)Interlocutory application Rs. 1000
(ix) Vakalat/authorisation Court fee payable Rs. 25
(x) Copying charges for furnishing certified copy — per page Rs. 25

(xi) One time process fee payable with each appeal/petition/ ... Rs. 2000
interlocutory application/every proceeding instituted.
Rs. 500

Rs. 25

(xii) Inspection Fee
(xiiif) Enclosure/Annexure Court fee
FOorM 1
(See Rule 20)

Memorandum of Appeal preferred under sub-section
1 and 2 of Section 111 of the Electricity Act, 2003

IN THE APPELLATE TRIBUNAL FOR ELECTRICITY AT NEW DELHI

APPELLATE JURISDICTION
Appeal No. ............... of 200
CAUSE TITLE
Between
A.B. ... Appellant(s)
And

C.D. ... Respondent(s)



V.

l:()RM 1l

[inglulli“g
(\\‘ilh st

1.

9
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appropriate commission/adjudicating officer)

Details of Appeal
[appt‘ﬂl under section

order of the (adjudicating offi
passcd under section

of the Electricit . i
» ' y Act, 2003 against i
cer/appropriate commission) dated i

o d ........ olf the Electricity Act, 2003, 7
pate on which the order appealed against is .
The address of the appcll:&rt’ for serflacl: :: l':::)cr:]:::?:s:;zi ;:rd proof thereof, if any.
(i) Postal address including PIN code
(if) Phone number including mobile number
(i) E-mail
(iv) Fax number
(v) Address of Counsel with Phone No., Fax No., e-mail

dress o i
;—:ree j:d:r: f the respondents for service of all notices in the appeal are as set out
(1) Postal address including PIN code
(if) Phone number
(#ii) E-mail
(iv) Fax number
(v) Mobile number

(‘vi)‘ {ﬁ\ddress of Counsel with Phone number, Fax number, e-mail and mobile number
Jurisdiction of the Appellate Tribunal ‘

The appellant declares that the subject matter of the appeal is within the jurisdiction of
this Tribunal.

Limitation

The Appellant/s declare that the appeal is within the period specified in sub-section (2) of
Section 111 of the Act. (Explain how the appeal is within the period prescribed in case the
appeal is preferred after the expiry of 45 days from the date of order/direction/decision
against which this appeal is preferred). In case the appeal barred by limitation, the number

of days of delay should be given along with interlocutory application for condonation of
delay.

Facts of the case

The facts of the case are given below:

(Give here a concise statement of facts in a chronological order followed by elaboration
of issues including the question of law arising in the appeal. Each paragraph should deal
with, as far as possible a separate issue.)

Formulate (i) the facts in issue or specify the dispute between the parties and (ii)
summarize the questions of law that arise for consideration in the appeal.

(a) Facts in issue

() Question of law
Grounds raised with legal provisions
Matters not previously filed or pending with any other court
The appellant further declares that the appellant had not previously filed any writ petition
or suit regarding the matter in respect of which this appeal is preferred before any court
or any other authority nor any such writ petition or suit is pending before any of them.
[In case the appellant previously had filed any such writ petition or suit, the stage at which
it is pending and, if decided, the outcome of the same should be specified and a copy of
the order should also be annexed].
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I'1. Specify below explaining the grounds for such relief(s) and the legal
) prnvi‘i()n
Soif

relied upon,

12, Details of Interim Application, if any, preferred along with appeal. Ny,

13. Details of appeal/s, if any preferred before this Appellate Tribuna) .,
impugned order/direction, by Respondents with numbers, dates
order, if any passed in that appeal (if known).

14. Details of Index

[An index containing the details of the documents in chronologica] orde
T relied
po .

enclosed.] n i

15. Particulars of fee payable and details of bank draft in favour of Pay and Acco
Ministry of Power, New Delhi. unts Officer.
In respect of the fee for appeal.
Name of the Bank ................oool. Branch ........... .

16. List of enclosures:

1.
2.
3.

4,
17. Whether the order appealed as communicated in original is filed? If not explain the re
2] aSOl'l

for not filing the same.
18. Whether the appellant/s is ready to file written submissions/arguments before the first
S

hearing after serving the copy of the same on Respondents.

19. Whether the copy of memorandum of appeal with all enclosures has been forwarded o
all respondents and all interested parties, if so, enclose postal receipt/courier receipt in
addition to payment of prescribed process fee.

20.  Any other relevant or material particulars/details which the appellant(s) deems necessary
to set out:

21. Reliefs sought
In view of the facts mentioned in Para 7 above, points in dispute and questions of law set

out in Para 8, the appellant prays for the following relief(s):

(a)
(&)
(c)
Datedat ...................... this ...t

Counsel for Appellant(s) Appellant(s)

DECLARATION BY APPELLANT

The appellant(s) abovenamed hereby solemnly declare(s) that nothing material has been
concealed or suppressed and further declare(s) that the enclosures and typed set of material papers
relied upon and filed herewith are true copies of the original(s)/fair reproduction of the originals/true

translation thereof.,
Verifiedat ..........c.oooeveeinin.., onthisat .......oooeeeeeniiiiannn. 200

age
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........................ working as et in the office of

ssident A e S do hereby verj fy th
are true to my personal knowledgc/dcrivcd from of

are believed to be true on legal advice and that | h

...........
...........................

atthe contents of the paras
ficial record) and para ............ to
ave not suppressed any material facts.

et

place
Date
Signature of the appellant or authorised officer
FOrM 11
‘ [See Rule 20]
Petition under Sections 121/1]](6 ) of the Electricity Act, 2003
Before the Appellate Tribunal for Electricity, New Delhi (Original Jurisdiction)
Original/Original Special Petition No. ......... of 200

Between

A.B. ... Petitioner(s)

And
C.D. ... Respondent(s)

[including appropriate commission/adjudicating officer]
(with address)

The petitiqner/s abovenamed beg/s to prefer this original petition for issue of orders or
instructions or directions under Section 121 of the Electricity Act and states as follows:

1. The address for service on the petitioner is

2. The address for service on Respondent/s appropriate commission/adjudicating officer is/

3. Whether direction/order/rule/instruction sought for is within jurisdiction of the Tribunal
under Section 121.

Set out the details and explain the circumstances under which the present original petition
is being moved.
4. Set out the details of representations/demands made on the Respondent appropriate
Commission and reply/order if any received.
5. Set out the grievance or prejudice caused to the petitioner and consequences of not issuing
directions/orders/instructions prayed for.
6. Set out the basis of claims, legal contentions/grounds based on which reliefs are sought
for.
7. Whether proceedings, if any already instituted before other forums and the result of the
proceedings. o
8. Whether any other remedy is available under the Electricity Act, 2003 or any other
Statutory Provision of Law or Rule, if so, why not invoked.
(set out in detail) o _
9. Whether petition in respect of reliefs prayed for any proceeding in pending before the
Appellate Tribunal at the instance of Respondents/or any other third party.
10. Particulars of fee payable and details of bank draft in favour of the Pay and Accounts
Officer, Ministry of Power, New Delhi.
In respect of the fee for appeal.
Namepof the Bank .....ocoeveeeemmemesarennes Branch ......cocovenennen payable..................

1. DDNO. cvviinirinareeacnannenes dated
2.
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1. List of enclosures and copies filed:

1
2.
3.

12, Whether the copy of memorandum of petition with all enclosures has pe
to all respondents and all interested parties, if so. enclose postal ""-‘C‘ipt/c(,n:n fory
addition to payment of process fee as prescribed by the rules. €r reg

13. Any other material particular w hich the Petitioner deems relevant for the

also be set out. Petition May

14. Relief sought for:

ar (I.\x d

(a)
(b)
(©)
Dated at ..oooeeveiiiinnnnennnnnsenens this day ....oooevviieeiinnenenn. of 200
Counsel for Petitioner Petitioner
DECLARATION

The petitioner(s) abovenamed hereby solemnly declare(s) that nothing material has b

< € S cen
concealed or suppressed and further declare that the enclosures and typed set of material papers relied
upon and filed herewith are original and fair reproduction of originals or true translation thereof.

Verified at ...coovinnenevnennesne dated at ......coeennnnnn thisday .......c.oeeenn Of s gissimemann e 200

Counsel for Petitioner(s)
Petitioner(s)
VERIFICATION
| GO REPOPPPPPPP S PREEEE (Name of the petitioner) S/o. W/o. D/o. (indicate any
one. as the case May De) ...ooovoirmrniusmmirnreremensnseresn e AZE coviiniiiinreeeeeaae working as
........................... in the office of ..cooiiiiiieiiaanens resident of ...coovieiiiiiiiiiiiiieiin do
hereby verify that the contents of the paras ........... O <o semns s are true to my personal knowledge/
derived from official record) and para ............ L0 oiieeeeeeennnns are believed to be true on legal advice
and that I have not suppressed any material facts.
Date:
Place:
Signature of the Petitioner or authorised officer

ForM III
(See Rule 20)
Interlocutory Application
Before the Appellate Tribunal for Electricity
IANo. ........... of 200
In
Appeal/Original Petition NO: .. ninacsisasss of 200

CAUSE TITLE

Set out the Appeal NO. ....c.oiviiiinriminneiireneees of 200

Appeal/Petition short cause title
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‘“‘"Hm.|.,:\|l|u‘.‘l|Nll,..._, 0 4 it Caniknabares 200
s .
Caunse Title ||Ilt‘l|m-|1lu|y AI’I’IIl'aHin"

or snvZdivectionZdispense with/condone delav/ealling

petition / reconds

e applicant abovenamed stite/s as follows:

1. Setowt the rehiel(s)

2 Boel tacts

v Basis on which interim orders prayed for
4. Balance of convenience, if any;

(Al mterlocutory apphcations shall be supported by

an alhidavit sworn by 1he Z
pehalt and attested by a Notary Public,) e Ao

DECLARATION
The applicant abovenamed hereby solemnly declare that nothing

matenial has been conceale
' or tdleelnre thy R, i 'n concealed or
_\"ppwswd and further declare that the enclosures and typed setof matenal papers relied upon and filed
perewith are true copies ol the originals or fair reproduction of the originals or true translation thercof
~ « < 4 .

Verified 8l cooveviiniiiiin. datedat .o thisday .................. of ... 200
Counsel for Applicant
Applicant
VERIFICATION
L, iiions iR T i Sooenms + « Saimisas (Name of the applicant) S/o. W/o. D/o. (indicate any one,
as the case may be) oo APC i, working as
........................... AT EC B s s cessiansinsmminne TESIPITE D bkssmimiens et R S 55008 S i
do hereby verify that the contents of the paras .......... (o JEENE— are truc to my personal knowledge/
derived from official record) and para ......... (o SO are believed to be true on legal advice and
that I have not suppressed any material facts.
Date:
Place:
Signature of the Appellant/Petitioner or authorised officer
CAVEAT PETITION
FORM IV
(See Rule 22)
Memorandum of Caveat
Before the Appellate Tribunal for Electricity
(Caveat NO. ....ooovvennnn. of 200)
CAUSE TITLE
Between
AB ... Caveat or
And
CD ... Expected Appellant/Petitioner

1. Set out details of the order against which appeal/application/petition is expected, in the
matter of dispute between AB and CD.

2. (a) Address for service on the caveator
(b) Address for service on the Counsel for the caveator
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3. Specify the authority who passed the order with reference number an
md dafe
Cnele,
M

of order appealed against).
4. Set out the details of expected Appellant(s)/Petitioner(x) K
With address (1)
(if)
(iiv)
5. Prayer: Let no orders be passed in the appeal expected to be filed or 4
I et ‘ ¢ a1 in :
application that may be preferred by the expected Appellant/Petitiones u): ljmu'“('m‘"
] I Withoyy
‘-('ryu
€

of notice on the caveator.
The caveator undertakes to accept service of appeal or petition or applicat
e thic Tri ! ' : aton and
before this Tribunal on the date and time at which the appeal/petition/applicat ! appea
“aton l’\ n
10vey)

by Respondent/expected appellant/petitioner.

Dated at New Delhi .oooooiiiiiiiiiiiiieae day ....coeenniiennn, of (Month) 200
Counsel for Caveator Cavcal
.avealor
VERIFICATION

The caveator abovenamed state and verify that the contents of this caveat lodged are t
are true and

correct
Verified at New Delhi on
ThHiS cooeveresnrenasscnnnne day of .......... 200 .
Caveator
FORM V
(See Rule 57)
Pending/Disposed of
APPELLATE TRIBUNAL FOR ELECTRICITY
........................ Bench
Application NO. ......oeeeneee TN eevreerroeairanannnns of 200 ....counvneenenn
Applicant/s/3rd party/Appellant/Petitioner
V.
Respondent/s

ection of Documents/Records under Rule 57

Application for Insp
in the above case. The

I hereby apply for grant of permission to inspect the documents/records

details are as follows:—
on seeking inspection:

1. Name and address of the pers
s Legal Practitioner and if so, his rank therein

5. Whether he is a party to the case/hi
_Details of the papers/documents sought to

3 be inspected

4. Reasons for seeking the Inspection
_The date and duration of the inspection sought for
paid and if so, the mode of payment
ether a vakalat has been filed with Court Fee S

...........................

..........................

5
6. Whether fee is

7. If a third party, wh

tamp
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VERIFICATION

[ \ovsasnssrasean et state that the above facts are true and
(;l)ﬂcd
place
pate

Applicant
office Use
Granted inspection for .................. hourson ........................ Irejected
Registrar
. . APTEL ...
Endorsement after inspection:

[ gz asas e i e , the applicant abovenamed inspected the documents/records on
.................. in the presence of Mr .........ccccenrvrivnincrrnneennnn. between to
................ Hrson ......................... and inspection is completed/concluded.

Dated ..eoernneererraasennn HAY oo o i oesisionisioni vt 2006
Applicant/Counsel
FORM VI
(See Rule 67)
FORM OF VAKALATNAMA
Appellate Tribunal for Electricity
..................... Bench

Appeal/Petition No. of 200

Appellant/s
V.

Respondent/s
TP RPPPSPPPT PP ERTET S LE RIS Appellant No. .....ooiriiiiinn /Respondent No.

in the above appeal/petition do hereby appoint and retain Shri
Advocate/s to appear, plead and act for me/us in the above

appeal/petition and to conduct and prosecute all proceedings that may be taken in respect thereof and
applications for return of documents, enter into compromise and to draw any moneys payable to me/
us in the said proceeding and also to appear in all applications for review and for leave to the Supreme

Court of India in all applications for review of judgment

................................

...............................................

Place: Signature of the Party

Date:
“Accepted”

Executed in my presence.
*Signature with date

*Signature with date ‘ ‘
(Name and Designation)

(Name and Designation)

(Address for service on the Counsel for Appellant/Respondent. Furnish

Full Address .............
PhoneNo. .cvvvvvnrenenn
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My,
Fax NO. cooiiiiiiiiiannnn,

*The following certification to be given when the party is unacquainted with (he |
¢ angug

age of y1,

c

vakalat or is blind or illiterate:—
The contents of the vakalatnama were truly and audibly read over/translated int
S 0. i

language known to the party executing the vakalatnama and he scems to have undersy d
>100d the
Samc

Signature with date

(Name and Designation)

ForM VII
(See Rule 70)
Appellate Tribunal for Electricity

................. Bench
Appeal/Petition/No. of 200
Appel'a”UApplicam
V.
R°5P0ndenus
AFFIDAVIT
(R T L s aged ...icocereenscen years, son/daughter/wife of
...................................... (name and occupation of thedeponent) ............cceoeeui...
residing at (Full address) ..........coouvemimnnneenee do hereby swear in the name of God/solemn]y.;;%t.‘;.,:,;;
and state as follows:
Para |
Para 2
Para 3

.................................................
...................................................

.........................................................

Contents of Paragraphs Nos.
are based on information received by me which I believe

of Paragraphs NOS. .......ooooveeernrnnsmcerennnn
the same to be true (state the source of information wherever possible and the grounds for belief, if any).
Place: Signature of the Deponent
Date: Name in Block Letters
No. of corrections on page nos.
Identified by: Before me
.................................................. Sworn/solemnly affirmed before me on this the
dayof ............. 200 ...ioiiiinnn
Signature

............................

(Name and Designation of the
Attesting Authority with Seal)

*To add endorsement in Form No. when necessary
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Form VI
(See Rule 73)

('(‘lﬁﬁcnliﬂn when deponent is unacquainted with the |

M.\'l

IRICITY

anguage of the

‘ athdavit or 15 blind or
iliteratc: . of the aflidavit  were '
Contents l'\l\}‘ll'l;( “"“l) H:Nl audibly  read  over/translated  into
.................. preereeee e JANRUARE KNOWN O the (e et *see B
l“lm o ed s LTUSignaturei ¢ deponent and he seems to have understood
(he §¢
(Signature)
] Name and designation with date.
FORM IX
(See Rule 77)
Appellate Tribunal for Electricity
................. Bench
Appcal/f’elition [ [ of 200
Between
................................................... Appcllant/Petitioner
(By Advocate ShT st st e « T s )
and
.............................. Respondent/s
(By-Advocate ShIL « sussaimiietssimmmsss )

Under Section 120 of Electricity Act, 2003 r/w C.P.C.

Whereas the Tribunal suo motu or on consideration of the request made by Shri

............................... (Appellant/Petitioner No.) having been satisfied that production of the
following documents/records under your control/custody is necessary for proper decision of the above

case, you are hereby directed to cause production of the said documents/records before this Tribunal/
forward duly authenticated copies thereof on or before the .................. day of w.iicspesivans 200

..........

(Enter description of documents requisitioned)

“By Order of Tribunal”

Registrar
Date:
FOorRM X
(See Rule 85)
Appellate Tribunal for Electricity
..................... Bench
200 ... i
Appeal/Petition NO. .....covevenenrnennn of 20

Deposition of PW/RW

1. Name

2. Father's/Mother’s/Husband’s Name
3. Age

4. Occupation

5. Place of Residence and address
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ing the oath/affirmation

6 Name of the officer admimster
duly sworn/solemnly

7. Name of the interpreter if any.
affirmed
Duly swor
n/ﬁfllem
nl
}/'qfﬂr'sl_{.d

Examination-in-chief: By Date

Statement of witness as recorded was read over/translated to the witness, who admitted it to be ¢
. mect
Signature of the Member of the Tribunal with g
(-

ForM XI
[See Rule 87]

CERTIFICATE OF DISCHARGE
appeared before this Tribunal as a witness/in/

Certified that ....ccceevivererrnreaannassensannnnes
............................. NO. voveveeee 0f 20 oiiiieniinnenns, ON behalf of the appellant/petiti
respondent/as court witness on this ....cco.net day of ...... 200, s sevosmens and lhgtp he wa?;g;f:;:ig
T R ——— OMN overnnennnnanessnnes He was paid/not paid any T.A. and DA/Batta of Rs

Date: Signature of the
Registrar

(Seal of the Tribunal)
Form XII

(See Rule 103)
Appellate Tribunal for Electricity

REGISTER OF SLPs/APPEALS TO SUPREME COURT

[s1.| No. No. | Name | Date Date | SLP [Interim| Final | Direc-| Steps Remarks
No. of of of of of dis- | direc- | order | tion | taken
SLP/ the the [dispatch| receipt nissed/| tion, in if for
appeal | case Appli- of of fllowed if the any, [compli-
before fappealed cant/ records | records | with | any, [appeal for ance
the | against [Respon-| (o from | date | with | with jcompli-
Sup- dent SC SC date | date | ance
reme by
Court the
[ribuna
I —




